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C.P.I LEFT FACTION'S ACTIVITIES

*38. SHr1 A. D, MANI: Will the
Minister of Home AFFAIRg be pleas-
ed to state:

(a) whether any literaturc has been
seized by Government or has come
into their possession regarding the
anti-national activities of the so-
called left faction of the Communist
Party of India; and

(b) whether Government’s atten-
tion has also been drawn to a report
published in an Ttalian daily
‘II Borghese’ regarding a communi-
cation sent by the Chinese Premier
to an Indian Communist leader?

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
(SHr1 JArsUKHLAL HaTHI): (a) A
number of documents produced and
circulated by a section of the Com-
munist Party of India giving expres-
sion to anti-national views have come
to our notice.

(b) Yes, Sir,
et wratT #Y TQAT

*38. Y WA ATCEW AWF
Fa1 fvear WY 7@ FAH A FOFE F
Fm g w1 fawre o faer
gy fagaa FLr &1 8, =fzE, &
Iq TETI wT ST T § 7

+[SETTING UP OF AN EDUCATION
COMMISSION

*39. Surt B. N. BHARGAVA: Will
the Minister of EpucaTioN be pleased
to state whether Government pro-
pose to appoint an Education Com-
mission; if so, what are the details of
the proposal?]

fareaar st (»ft qRo "o AFTET) ¢
&, g, uF foem o enfig s
g1 favey framwmar & fasg oy
g% SqIRFIMTTE gW E )

+[Tue MINISTER oF EDUCATION
(Surz M. C. CHacLa): Yes, Sir. It

+[ ] English translation.
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has been decided.to set uo an Edu-
cation Commission Details have not
yet been finalized.]

(GOVERNMENT EMPLOYEES PRACTISING
HOMOEOPATHY/AYURVEDA

*40. Surt A D. MANI: Will the
Minister of HOME AFFAIRg be pleased
to state:

(a) whether Government have con-
sidered any proposal to debar Gov-
ernment employees from practising
homoeopathy or the ayurvedic system
of medicine unless they are medically
qualified; and

(b) if so, whether any orders have
been issued in thig connection?

Tae DEPUTY MINISTER 1N THE
MINISTRY or HOME AFFAIRS
(Surr L, N. Misura); (a) Yes, Sir.

(b) A copy of Government orders
ig laid on the Table of the House,

No. 25/4/64-Ests, (A).
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

CONDUCT: No. 2

New Delhi-11, the 29th  February,
1964/10th Phalguna, 1885.

OFFICE MEMORANDUM

SusJEcT: —Permission to Central
Government servants for
undertaking medical prac-
tice during their spare
time—Grant of.

The Government of India have had
under consideration the question of
grant of permission to Central Gov-

ernment servantg to practise medi-
cine on purely charitable basis dur-
ing their spare time, £ Since such

practice of medicine by unqualified
and untrained persons will be harm-
ful to the community, it has been de-
cided that permission to Central Gov-
ernment servants to undertake prac-
tice in any system of medicine ghould
not be granted unless they hold re-
cognised qualifications, Only per-
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sons holding recognised qualifications
in any system of medicine and re-
gistered under the relevant law in
force in the State or Union Territory
concerned, should be allowed to
undertake medical practice, Heads
of Departments may grant the re-
quired permission, provided the prac-
tice is undertaken during spare time,
on purely charitable %asis, without
detriment {o the official duties of the
Government servant concerned,

2, Past cases, if any, in which per-
mission has been granted to Govern-
ment servants to undertake medical
practice during their spare time, may
be reviewed in the light of the above
decision.

3. In so far as persons serving in
the Indian Audit and Accounts De-
partment are concerned, these orders
issued in consultation with the Com-
ptroller and Auditor General of
India,

(B. D. JAYAL)

Deputy Secretary to the Government
e o of India

To

All *Ministries of the Government
of India etc. Copy to all Union
Territory Administrations,

Copy to Ad. I, II and Iil, AIS 11,
Ests, (B), ER.I, II, 11, Police 1, 1,
11 & 1V, Hindi, OL, SR(R), SCT 1V,
AN, MT, Himachal, Delhi and DH(S)
Sections,

*with usual number of spare copies.

NON-PAYMENT OF ARREARS TO
T.ANGUAGE TEACHERs IN DELHI SCHOOLS

*4]. Sart JAGAT NARAIN: Wil
the Minister of EDUCATION be pleas-
ed to state:

(a) whether his attention has been
drawn to the non-payment of arrears
of pay to language teachers in schools
in Delhi;

(b) whether it is a fact that the
, Tevised grade was given in 1957

’
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whereag it was to take effect from
the year 1952; and

(c) if so whether it is also a fact
that the applications of these aggriev-
ed persons are not forwarded to the
Chief Commissioner for the redress
of their grievances?

Tug MINISTER or EDUCATION
(Surt M. C, CracLa): (a) to (¢)
The requisite information is being
collected from the Delhi Administra-
tion and the Delhi Municipai Cor-
poration and will be laid on the
Table of the Sabha as soon as collect-
ed

FIAYT AR | weav et

g3, At WIER ATCAO AT
1 farext 4t a8 FATH F A A fF
oy fosr geet ushw ofeg &
¥F FrT Fratm AW F faq fg e
forerr & graey § 99T F @Y &7
o fEe FTor ¥ g, o SRS
9 dorf o vaay fgwfal o
WFTT F AT FvAArE Fr g ?

+[GIRLS’ EDUCATION IN RURAL AREAS

*42 Sart B. N, BHARGAVA: Will
the Minister of EbucaTioN be pleas~
ed to state the action taken by Gov-
ernment on the recommendations
made by the Committee appointed by
National Council for Women’s Educa-
tion flast year for investigating the
causes of lack of public support for
girls’ education in rural areas?)

farety W=t (st gRo Hro AFTET) :
afafs 7 ot mod foie o<
ofrgg &1 78 & & 1

t[Tre MINISTER orF EDUCATION
(Surt M C. CHAGLA): The Committee
hag not yet submitted its report to
the National Council]

[ 1 English translation.



